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Termination of Services of an Employee in 
the Ministry

3016. SHRI K MAI LANNA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state

(a) the official positions held by Shri- 
mati Leela Menon m the Ministty of 
Petroleum and ChemkaJs, Oil and Natural 
Gas Commission and the Hydio-c irbom
i lrnited and the period for which she held 
each of these offices: and

(b) the provisions of the Service and 
Conduct Rules applicable to the em-
ployees of the Oil and Natural Gas Com-
mission under which the notice to Shrimati
I ed<i Menon for the termination of her 
employment was sened and accepted by 
Government?

THE DLPUTY MINISTER IN THE 
MINISTRY OF PETROI HUM AND 
CHFMICAt S (SHRI DAI BIR SINGH)-
(a) Shrimati I^eela Menon did not hold 
any post in the Ministry of Petroleum and 
Chemicals. She held the following ap-
pointments. in lhe ONGC and HIPL:—

(1) Deputy Secretary, ONGC. New 
Delhi office from 1st February,. 
1966 to 4th May, 1966;

(2) Special Officer, Project Analysis, 
Petrochemicals Division, ONGC, 
New Delhi from 5th May, 1966’ 
to 9th August, 1966;

(3) Deputy Secretary, ONGC, New 
Delhi office from 10th August, 
1966 to 16th December, 1969;

(4) Resident Representative, Hydro-
carbons India (Pvt.) Ltd., Tehran, 
from 17th December, 1969 tb 
21st June, 1970, on deputation on 
foreign service terms from 
ONGC; and
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(J) Deputy Secretary, ONGC, New 
Delhi office from 22nd June,
1970 to 31st January, 1971

' (b) The employees in the Commission 
are appointed to temporary posts on 
spccificd terms and conditions of service, 
which include a provision whereby the 
appointment may be terminated at any 
time by one month's notice to be given by 
cither side, v i / , the appointee or the 
appointing authority, without assuming 
any reasons Smt Lcela Menon had been 
appointed to a temporary post m ONGC 
on certain specified terms and conditions 
which included such a provision for ter-
mination of service. Subsequently, Smt. 
Leela Menon sent a letter, dated the 7th 
December, 1970 to Chairman, ONGC, 
giving* one calendar month’s clear notice 
(effective from January 1. 1971) of ter-
mination of service as, according to her, 
she did not wish to serve the Commission 
from 1st February, 1971 Thus, she her-
self terminated her services with the Com-
mission, under the above-mentioned pio- 
vision in terms of her contract, and ceas-
ed to be an employee of the Commission 
from 1st February, 1971 legally, ONGC 
had no option in the matter.

Non-payment of 0>ertime to Assistant 
Station Masters of Delhi Division

3017. SHRI ISHAQUE SAMBHALI: 
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Ihe Labour Department has 
received any representation for non-pay-
ment of overtime to Assistant Station 
Masters of Delhi Division; aad

(b) if so, the action taken by the I abour 
Department thereon?

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAI): (a) Yes, Sir

(b) Assistant Station Masters of Delhi 
Division who had worked m accoi dance 
with the duty roster prescribed by the 
Railway Administration were paid over-
time payable to them under the Hours of

Employment Regulations The other 
Assistant ^Station Masters of the Division 
who did not work according to the roster 
prescribed by the Administration, but ac-
cording to their own wishes were not due 
any overtime payment under the Hours of 
Employment Regulations and no overtime 
has, therefore, been paid to them. A re-
presentation recently received by the 
Labour Department is being looked iuto 
fcarliei, however, in April 1972, an appli-
cation made by the concerned Assistant 
Station Masters to the Central Govern-
ment Laboui Court, Delhi, under Section 
*nCf2) of the Jndustnal Disputes Act. for 
payment of overtime was dismissed
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